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CENTRaL ADMINISTRATI VE TRIBUNAL P RINCIP AL B‘ENCH

NEW DELHI,
€.P.No,282/98

IN

, oo 1500
0.A.No. 907/ 95 Decided on 2> ﬁ/>mi7 y

HON *BLE MR, Su Re ADTGE, VICE CHAL A aN (a) .
HON 'BLE MR, TN, BHAT, MEMBER(3)

Mrs. Meena Jain,
/o Dr. Dharampal,

R/o Room No,16, : '
2nd Fldor, Nurse-Hostel,

Ore RemManchar Lohia Hospital,
New Delhi =01

(By Adwcate: shri B.B.“Raual)a‘
| N ¥e rsus

1. shri K.K.Bakshi,
Secretary, .
Ministry of Health ang Family upl fare,

Govt. of Indis,
Niman Bhayan,
New Delhi =01,

2. Dr. C.P. singh,

Medical Superintendent,
WMilirgdon ‘Crescent,

Ore Rem Manohar Lohia Hospital,
Neuw Del hi "01.-

3. Shri M.K,Malho tra, _
Deputy Director(adun),
llingdon Crescent,
Ore Rem Manohar Lohia Hosgpital,
NE:’U D?lhi -010

4. Mrs, m. MOS’ L
Acting Nursing Superin tendent,
Ore Ram Manohar Lohia Hogpital,
Willingdon Crescent,

New Delhi=-01,

5. Mrs.Jasbir wrlia,
Nursing Sister, _
Or. Rem Manohar Lohia Hospital,
Willingdon ' Crascent, :
New Delhi -01

(By Adwcate: shri Madhav paniker)

'K Applicanto

+«+ Respondents,




2. e

0 ROER

HON'BLE MRy S, Re ADIGE VIGE CHAT AN AN (a)e

WYe have heard applicant's counsel Shrpi Raual
and respondents® eyunsel Shri Panikar on C.p.
No.282/98 alleging contumacious noneimplementation |
©f the Tribwnal's order dated 26, 5¢98 (annexure-cp-1)
in D.Q.i\!o.907/959-'

2. It is not denied that pursuant to the !
Operative portion of the afo resaid order dated ,
2605, 98 contained in para 8 thereof, respondents
by‘of‘f‘ice ordsfp’dated 1948, 98 (mnexure, I to reply)
have withdrawn their ©rder dated 1.5,95 revsrting
applicant and resto fed her to the status she

had prior to the issue of that order dated 1,5, 95
and have also paid the differends in pay and - |
allowances for thg rel svent period amoun ting

to ms,16,557/- (anexure=I1), Hence no cause

for initiating contempt p wceedings against

respondents arises ,

3, Shri Rawal has contendad that vacangies of
Nursing Sister ,ere available from a much sarlierp
date against which applicant could have been
promoted, but there was no direction in the
impugned o rder dated 2605.98 to consicer applicant !
for a pmmotion @s Nursing sister. from an earplier
date and that cannot bg taken as a ground in the
present C.P. at this stage to initiate contempt

p oceedings against respondents,

4, The C.P is therefore rejected and notices to
a])leged con temnors are discharged,
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( T.N.BHAT ) : : ( s.r.dDIGk
MEMBER(T) _ - VICE CHAIRMaN (a),

/ug/



